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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD ,

WO e

Registration (T.A.) No,1336 of 1986

Jagdish Lal oio e ot Plaintiff-ﬁpplicant.
Versus
Union of India s Defendant—Respondent.
R |

Hon'ble K,S, Puttaswamy, V€.
ﬂon'ble.A'av Johri, A.M.

(Delivered by Hon, K.S,. Puttaswamy, v.G,)

This is 3 transferred dpplication and js
received from the court of Munsif City, Saharanpur under
Section 29 of the Administrative Tribunals Act XIIT of
1985 (Act).

o The applicant Joined service gas @ Khallasi
on 5,10.1963 in the Northern Railway Zone (NR) of
Indian Railways, While working, he was inflicted with
more than one penalty of stoppage of increments for
unauthorised absences, He claims that the very last

of such punishments had expired on 30.4.1983 and that
from the VEILy next date, viz, Iromi L 50083 he was
entitled for Promotion as a Skilled Fitter and the sape
had been illegally withheld from that date by the
Competent Officer of NR for which relief he epproached
the Munsift, Saharanpur in 0.5, No,256 of 1985, which
on transfer has been registered as Registration(T.A.)

No,1336 of 1986,

3. In its reply, the respondent had asserted
that the épplicant had been inflicted with more than

one punishment of stoppage of increments and that he

is not entitled for promotion from 1.5.1983 on
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4, Sri Ak, Dwivedi, learneg COunsel fop the
applicant Contends that op t
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available all such financial and consequential benefits
flowing from the Same. Every one of the circulars issued

by the Railway Board, some of which are printed in M.L.

10, In the light of above discussions we direct
the competent officer of the Northern Railway to consid-
er the case of the @pplicant for promotion from such
date the last punishment imposed on him ceased to be
effective, and if he is found fit for promotion, promote

him and make him available @ll such financial apd

Such expenditure as is possible in the circumstances
and in any event within three months from the date of

receipt of this order,

ISIS The applicstion is disposed of in the above
terms, But ip the Circumstances of the case we direct

the parties to bear their own costs,

Vice—Chairman.

Dated: November 10, 1987,
PG,




